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1 Oral Answers

RAJYA SABHA

Thursday, the 24ty March, 1983/
3, Chaitra 1905 (Saka)

The House met at eleven of the
clock, Mr. Chairman in the Chair.

ORAL ANSWERS TO QUESTIONS

“Pollution of Ganga Waters”

*361, SHRI LAKHAN SINGH:
SHRI HARISHANKAR
BHABHRA: 4

Will the PRIME MINISTER he
pleased to state:

(a) whether it is a fact that accord.
ing to the survey conducted by the
Central Pollution Control Board, the
pollution of Ganga waters is steadily
increasing and that at certain stretches
of the river it is not only unfit for
human consumption but unfit for ir-
Tigation purposes too; and

(b) it s0, what are the details
thereof and what remedia] measures
are proposed to be taken in this re-
gard?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH): (a) and
(b) According to the survey conduct-
ed by the Central Board for the Pre-
vention and Control of Water Pollu-
tion, the stretches of the river imme-
diately downstream of Kannuj, Kan-
pur, Allahabad, Varanasi, Patna and
Calcutta are polluted and not it for
human consumption without adequate
treatment. However, the water is
fit for irrigation purposes.

The Central and State Boards for
Prevention and Control of Water
Pollution are taking measures to re-
gulate the discharge of industrial and
domestic effluents from the polluting
sources,

tThe question was actually asked
on the floor of the House by Shrl
Hari Shankar Bhabhra,
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SHRI DIGVIJAY SINH: The States
have their own State Boards for
water and air pollution control and
they have been taking action. It is
not right to say that no action has
been taken. I would read out all the
industrieg that have been identified as
polluting industries in all the States
covered by the question. The States
are Bihar, Uttar Pradesh, West Bengal
and even Delhi and Haryana in rela-
tion to the Yamuna. Al] told, T can
give the number of such industries in
esch of the above States which have
been identified as polluting industries,
The figures sre 95 in Bihar, 110 in
Haryana, 109 in Uttar Pradesh, 120 in
West Bengal and 79 in Delhi. Out
of these industries where effluent
treatment plants are commissioned
are 8 in Bihar, 8 in Haryana, 32 in
Uttar Pradesh, 37 in West Bengal
and 30 in Delhi. Those industries
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where the construction of water treat-
ment, and pollution abatement system
is in the planmng stage are 6 in
Bihar, 10 in Haryana 15 in  Uttar
Pradesh, 16 in West Bengal and 15 in
Delhi, In the case of the remaining
industries, action has been taken and
prosecution has been launched. I
could read them out in each State. -

MR. CHAIRMAN: How long will
you take?
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SHRI KALYAN ROY: - When this
Pollution Bill was being piloted in the
Lok Sabha, the then Minister for
Works and Housing, Mr. Sijkhandar
Bakht had stated that as per the pro-
visiong of the Act the Central Gov-
ernment and State Governmeuts had
to provide funds to the Central Board
and the State Boards respectively for
implementing the provisions of the
Act. However, due to pressure of
limiteq resources, Governmenis were
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not able to provide adequate funds
and some cess or levy was imposed
by the local authorities on gpecific in-
dustries. The proposal for 70 per cent
rebate was opposed by all of us. Is
it not a fact that most of the indus-
tries right from Calcutta upto Allaha-
bad upstream have not paid whatever
levieg were fixed for them and they
have gone to the High Court and
got injunction? I can name them. One
is Bengal Paper Mill of the Bangoors.
As a result, the whole provisions of
the Act have become practically dead
and the result is that pollution is in-
creasing. Unless you take gerious and
drastic action against those industries
nothing will happep ang pollution will
~ only increase. I would like to know
what decterrent steps are you taking
against those industries which are
deliberately violating the Act in order
to earn more profit.

SHRI DIGVIJAY SINH: Under the
present laws on water pollution con-
trol, there i3 provision for criminal
prosecution under which the pollutant
ig liable to go to jail and pay fine.
But I do agree that the present system
of jurisprudence in this country makes
a provision for going in for stay
orders and this has been, I believe,
a bugbear and we are re-examining
this and, Sir, next month, we are
going to have a meeting of all the
Boards to re-examine this from the
point of view of implementation of
this under the law.

MR. CHAIRMAN: Yes, Mrs. Najma
Heptulla,

DR. (SHRIMATI) NAJMA HEP-
TULLA: I thought you did not notice
me, Sir. .
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SHRI DIGVIJAY &INH: Sir, it is
very true that this is more a question
of creating civic consciousness and
civic consciousness can never be creat-
ed by any Government fiat and it can
only be something which is voluntary
and which is spontaneous. Volun-
tarary bodies, various voluntary
bodies, have ¢come up in varioug parts
of the country and wvarioug institu-
tions, especially the universities, have
been involved in creating this king of
input both from the scientific point of
view and public awareness point of
view and I am happy to tell you, Sir,’
that even amongst us parliamenta-
rians, there are many here who have
been actively involved in a forum call-
ed the Parliamentary Environmental
Forum and ip the last two months,
Sir, 7 Assemblies have created Legis-
lature Environmental Forums which
have hundreds of MLAg under the
message of the honourable Prime
Minister who are involved in creating
this kind of awareness and publie
consciousness.

SHRI DINESH GOSWAMI; Sir, the
honourable Minister. . .,

SHRI KALYAN ROY: Don't go on
appointing people as Directors who
would pollute the Reserve Bank and
the IDBIL -

SHRI DINESH GOSWAMI: Sir, the
honourable Minister has said that to
prevent pollution i} requireg civie
consciousness. Is it also not a fact
that a number of Government under-
takings and semi-government under-
takings are creating an atmosphere of
pollution by dumping their wastage in
the rivers and ponds? What is the
Government doing or what direction
has the Government given to these
various Government and semi-Govern-
ment undertakingg in this regard?
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SHRI DIGVIJAY SINH: Sir,
throughout the country and beyond
the Ganga, in every gtate, the Water
Pollution Control Boards of the States
have been advised properly and they
know that there is no discrimination
between a public updertaking and a
private sector undertaking and the
steps are being taken with regard to
every enterprise. which  pollutes,
againgt the polluter and the norms
have been laid down under the law
and there is no discrimination,

SHRI SADASHIV BAGAITKAR:
Sir, I want to put a question, . . .

MR. CHAIRMAN: T think we can-
not go to the other rivers; this is only
about the Ganges and I think the
question does not admit go much of
discussion. Question No. 362.

Modernisation of Indian Iron and
Steel Company at Burnpur

*362. SHRI INDRADEEP SINHA:}
SHRI SURAJ PRASAD:

~Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that moder-
nisation of the Indian Iron and Steel
Company at Burnpur has become over-
due;

. {(b) whether it is also a fact that a
contract ha; been signed with Soviet
experts to prepare the feasibility re-
vort in this regard; ang

(e) if so, by when the report is
Tikely to be submitted and by when
modernisation process is likely  to
commence?

* THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
{SHRI N. K. P. SALVE): (a) and
‘(by Yes, Sir.

(¢) The feasibility report is likely
to be received by January, 1984 The
Government will consider thig report
snd then take a decision about the
modernisation project.

tThe question wag actually askec!
on the floor of the House by shri
Inderdeep Sinha.
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SHR] INDRADEEP SINHA: Sir,
sometimes, it is said that brevity is
the soul of wit or wisdom. But here
was an oceasion when the Minister
could have elaborated the Subject a
little more Now, Sir, the Indian
Iron and Steel Company was
a British concern and it was nationa-
lised some time back. After the na-
tionalisation, it was also modernised,
ag we were told at that time that it
was ‘rehabilitated” ang tha; some
amount of money was spent on its
modernisation. So, my first question
to the honourable Minister iz this:
When was thig firm nationalised and
what amount was spent on its reha-
bilitation and modernisation? What
is the product-mix of thig Plant, and
what type of changes, either in the
process of steel making or in the
product-mix are envisaged, for
which a new contract has been signed
with Soviet authorities and a feasibi-
lity report has been called for?

SHR1 N. K. P. SALVE: Sir, the
plant was taken over in July 1972
and the acquisition of shares wayg in
July, 1976. No. 1. No. 2, a sum of
Rs. 59 crores wag spent to arrest fur-
ther deterioration which had been
in the plant when the Government
took gver. No. 3, there is no feasibi-
lity report as yet. So the question of
what product-mix hag been advised
would not arise.

SHRI INDRADEEFP SINHA: No,
Sir, my question was different. What
is the present product-mix and what
changes in the product-mix and in
the steel-making process are envisag-
ed, for whicy the contract has been
signed.

SHRI N. K. P. SALVE: The con-
tract has not been signed for product-
mix. The contract has been signed
to get a fea-ibility report which will
come in 1984 January. After the
feasibility repart comes, we will -go
into the various proposals, examine
and implement the some, ang then the
question of product-mix will arise.



